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Title: The Minister of State in the Ministry of Parliamentary Affairs
made a statement regarding Government Business for the remaining part

of the session and submissions made by Members.

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT
AND GANGA REJUVENATION (SHRI ARJUN RAM MEGHWAL):
With your permission Madam, [ rise to announce that Government

Business for the remaining part of the Session will consist of: -

Consideration of any items of Government Business carried over from
today’s order paper:- it contains consideration and passing of (a)
Discussion on Statutory Resolution seeking disapproval of the Indian
Medical Council (Amendment) Ordinance, 2018 (8 of 2018) and
consideration and passing of the Indian Medical Council (Amendment)
Bill, 2018; (b) Discussion on Statutory Resolution seeking disapproval
of the Muslim Women (Protection of Rights on Marriage) Ordinance,
2018 (7 of 2018) and consideration and passing of the Muslim Women
(Protection of Rights on Marriage) Bill, 2018; and (c) Consideration and
passing of (i) the National Medical Commission Bill, 2017; and (i1) the
New Delhi International Arbitration Centre Bill, 2018.

Consideration and passing of the following Bills: -

(a) The Dentists (Amendment) Bill, 2017;



(b) The DNA Technology (Use and Application) Regulation Bill,
2018;

(c) The Protection of Human Rights (Amendment) Bill, 2018;
(d) The Personal Laws (Amendment) Bill, 2018;
(e) The Major Port Authorities Bill, 2016;

(H) The Public Premises (Eviction of Unauthorised Occupants)
Amendment Bill, 2017;

(g) The Dam Safety Bill, 2018;
(h) The Central Universities (Amendment) Bill, 2018;
(1)  The National Institute of Design (NID) Amendment Bill, 2018;

1)) The Airport Economic Regulatory Authority of India
(Amendment) Bill, 2018.

Discussion on Statutory Resolution seeking disapproval of the
Companies (Amendment) Ordinance, 2018 (9 of 2018) and
consideration and passing of the Companies (Amendment) Bill, 2018,

after introduction. (To replace an Ordinance)

Consideration and passing of the Appropriation Bill relating to the
Second Batch of Supplementary Demands for Grants (including
Railways) for 2018-19.

Discussion on Resolution seeking approval of the Proclamation issued

by the President on 19" December, 2018 under Article 356 of the

Constitution in relation to the State of Jammu & Kashmir.



HON. SPEAKER: Submission by Members may be laid on the Table of

the House.

... (Interruptions)

*SHRI K. ASHOK KUMAR (KRISHNAGIRI): The following

items may be taken for discussion during the next week business.

Tamil Nadu Government has submitted proposals of Highways and
Shipping sector, Bharatmala and Sagarmala Schemes. The Union
Government approves and sanctions fund to the said proposals. But the
proposals are not yet cleared by the union government. Early clearance
of the proposals is required for improving the infrastructure facilities in
Tamil Nadu.

*SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): I beg to
lay the following items:

1. Time has come to explore the refugee policy of our country in
view of the growing number of displacement of large number of

people from neighbouring countries.

2. Thousands of poor people have been destined to face the winter
onslaught which needs special measures so that life is not lost due

to the cold wave.
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#*SHRI TEJ PRATAP SINGH YADAV (MAINPURI): Regarding need
to provide remunerative price to potato farmers and need to expedite

payment of arrears to sugarcane farmers of Uttar Pradesh.

Regarding need to restore old pension scheme in place of New
Pension scheme (NPS) for central government employees and

employees/ teachers of Uttar Pradesh.
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